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ORIssA ACT 27 OF 1978

*“THE ORISSA AIDED EDUCATIONAL
INSTITUTIONS ( APPOINTMENT
OF TEACHERS SECOND
VALIDATION ) ACT, 1978

[ Received the assent of the Goveritor on the 3rd
October 1978, first published in an
extraordinory issue  of the Orissa
Gazette, dated the 7th October 1978 ]
AN ACT TO VALIDATE THE APPOINTMENT OF CERTAIN
TEACHERS OF AIDED EDUCATIONAL INSTITUTIONS,
BEING SCHOOLS, IN THE STATE OF ORISSA
BE it enacted by the Legislature of the State of
Orissa in the Twenty-ninth year of the Republic of
India, as follows:—
1. (1) This Act may be called the Orissa Aided shon wite
Educations! Institutions ( Appointment of Teachers a"destent.
Second Validation ) Act, 1978

(2) Tt shall extend to the whole of the Staic of

Orissa.
2.In this Act, upless the context otherwise Defnitions
requiregs,—
Orissn Act (@) “Education Act” means the Orissa Educa-

15 of 1969. tion Act, 1969 ;

(b} “managing authority” means the manpag-
ing committee or governing hody, as the
case may be, of an aided educational
imstitution ;

(c) words and expressions used in this Act,
but not defincd herein, shall have the same
meaning as assigned to them respectively
under the Education Act or under the
Rules and Reguliations framed thereunder.

() words and expressions used in this Act but

not defined berein, shall have thc same

meaning as assigned to them respectively

under the Edu¢ation Act or under the

Rules and Regulations framed thereunder.
3. Notwithstanding anything contained in the vaticetion o
Education Act or in the Rules and Regulations i appoint-
framed thereunder, the appointment of teachers certan rtea-

belonging to any of the categories Specified in the;;%fés?:fho,
- . —_— Olg.

*For Statcment, of Objects and Reasons sce Orissag Gragerte, Txirg.
ordjnary, daled the 3th Septomber, 1978 ( No. 1281 ).
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Schedule, of aided -educational imstitutions being
schools, made by the managing autherities of such
schools during the period between the 1st April, 1975
and the Ist December, 1976 with the approval
whether prior or subsequent to the appointment of
the concerned Circle Inspector of Schools in the case
of High Schools and of 'the <concerned ‘Circle Tnspec-
tor of Schools or District Tnspector of Schools in the
case of Middle English Scools, shall, for all intents
and purposes, bedeemed to have been validly made
and no such appomtment shall be liable to be
challenged or questioned before any authority or in
any couft of law msrely on the ground that the
appointment .was 'made .otherwise than in accordance
with the procedure prescribed by-the Education Act
and the Rules and Regulations framed thercunder:
Provided that oothing in:thissection shall apply
to any teacher so appointed if he had completed the
age of fifty-eight years by the date of his appointment:
Provided further that in the case of tcachers appo-
inted during the .aforsaid period .against any leave
vacancy or any vacancy caused on account of deputa-
tion of any teacher for training or against a post
created for a specific period, ‘the provisions of this
section shall apply only to the period of leave or
deputation or the specific period, as the case may be.
SCHEDULE
( See section 3)

1. Teathérs whoe by the date of their appointment
possessed the qualifications prescribed ynder the Edu-
cation Act or under the Regulations made by the
Board of Secondary Ed-ucqblio'n constituted under the
Orissa -Secondary ‘Education Act, 1953, as the case Orissa Act
10 of 1933,
may be.

2. Teachers who were relieved prior ‘to the Ist
April, 1975 for undergoing training .and have joined
during the period between the Ist April, 1975 and the
1st December, 1976 after successful completion of
training.

3. Teachers who were releived during the said
period for undergoing {raining and have joined after
successful completion-of {raining,

4, Teachers who are not (traincd but -have
acquired sufficient experience in teaching provided
they get themselves trained within such period as the
State Government may fix in that behalf.





